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1. The Sub-0101310nal folcer,
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Khammam=507" 003'
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- ~Khammam=507 050;

3. The Chief General Manager, ..
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4, The Chairman, Telecom Commission,

(Rep. Union of India),
New Delhi=-110 00T,

Counsel for the Applicant
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( As per Hon, Mr. A.B. Gorthi, Member (Administration) )

.?‘*'05 N

Sub Inspector, Telegraphs, was "missing" from
- ‘)}\.ﬁ_‘ &— !
27 =1=1981.. Eversincg}hig where abouts uwese not known, The
matter was reported to the Police by the Sub Divisional officer
.»Telecom, Khammam, Several complaints were lodged by the
ﬂéamily members also with the police with a request to trace
the missing person, Even to this data,the where abouts of
Sheik.Miskin are not known either to any of the officials or
o s i 5

“'to any of the family members. The applicant*s claim is for

m--fs=~ka Awmnnda. Tt is stated in the
application that the applicant has to support a large family

-

comprising his mother, three sisters and one brother, The

case regardlng grant of family pension has. not yet been finalised
H: - — -——— - ‘»‘L- (

) o ' et e Bami ey i nindor
great financial st#ess, it is urged that the respondents may
take a kind and sympathetic view and give the applicant immedi-
ate appointment on compassionatie grounds,

2, Hﬁ:hevﬁ’Heard learned counsel Por’ﬁﬁﬁh the parties,

- szlqmﬁﬁiwﬁxanarﬂvana-_CQUHSEl for the appllcant has placed &
. relevant Government of Indla,lnepartment of PEPU, “BLM.. NOLI7 ity

86-P3PUW, dated 29-8-1986,. It fr ovides  for payment of retire-
“ment gratuity and family pension to the family in case an

_____ + Lmaiin Par a nariad af one year,
The conditions stipulated for grant of the said benefits are

as under
< i) The family must lodge a report with the concerned Police

-—

sbioia a mamant that the smpolaovee has not been
traced after all efforts are made by the police; and
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ii) An indemnity Bond should be taken from the nominee that -
all payméhts should be adjusted against payment due to the
family iﬁ\caSEkhé?hppeara on the scene and makes any claim:
R 8 The aforesaid Gm}applies?only to the grant of retireméht
\\\ﬁiatuity and family pension in case an official is found
m;:;;h or more than one year, Thers is, houever, no reason
why the same analogy cannot be applied to the grant of coam-
passionate appointment also. In the instant case admittedly

the fact that Sheik Miskin was missing was reported to the

police soon after the occurrence and in any event in 1982 by

e N A Y 1~ Vo] nt'f11~ hims_a ;lf._!

4, Lear ned counsel for £he BAPLLITANG mew—pe———— — . _ .

the certificate dated 14-~4-1992 issued by the Sub-Inspector of
_ A~
Police, PS Khammam I Toun, tohfhe fact that regular complaints
were being made on behalf of the family members of Sheik
TOTILORLYY e e )

L =taninma fram March, 1981 and
that inspite of passage of time his whereabouts are not knoun
nar agi;hing has been heard of him even as an today. AR xerox
copy of the certificate is tasken on record.

5. The question of furnishing an in&Emnity bond in a8 case of

Luin maturs should not arise as it will be applicable anly in
the case aof _&f payment o8 retirement gravuscy;ivme-, .

&g Learned counsel for the respondents bBas stated that in

view of the prolanged absence of Sheik Miskin he was removed

from service.

e A\ ___Th_this_context it is seen from a communication from the

Telecom District Eaginésr, RNEmMmam, auurcseeu e —— —
Reddy, District Sessiens Judge, Khammam, that the question of
revoking the order of removal so as to enable Smt, Hasmat B8ibi
(Vife of Sri Sheik Niékin) to claim family pensionery benefits
is under ansideration of.the Chief General Manager, Telecom,

. 4
AP Circle, Hyderabad.r The said communicaticn was dated
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26-12~1990, As more than three years have been elapsed
Raspondéﬁt-S is hereby directed to pass necessary orders in
this reg;&d. It may be stated here that an employee canndt

utomatlcally{remuved from service on account of prolonged

absence

-

ithout follouing.thé:pracedure specified in the
relevant Oisciplinary rules.

8. In the aforesaid circumstances it will be just and .

or oper igiue dispose of this'application with the Pollouing
direction to the r8spondents :

a) The apglicaﬁt will now make a Presh application to the
Chié? General Manager, felesbmmunicat;ons, AP, Hyderabad (R=-3)
giving full facts of the case and also describing in detail
his financial difficulties / respondibllltles.

b)  Respondent-3 shall consider the case of the applicant

for appointment on compassionate grounds on merits and with-

out Purther delay.

S. The OA is allowed accordingly without any orderg as to

casts,
A.B., Gorthi )
"Member (A dnn,)
" ' ‘J
Dated : March 22, 1994 4 ;
- Dictated in the 0Open Court ﬁh e e
Deputy Registrar(J)cc
. To
1. The Sub-~Divisional Otticer, Telecom, Khammam-3,

sk
2+ The Telecom Dist.Engineer, Khammam«050,

3. The Chief General Manager, Telecommunications, A.P,Hyd=1,

4. The Chairman, Telecom Commission, Union of India, New Delhi-l
5. One copy to Mr.C.Suryanarayana, Advocate, CAT.Hyd.

6. Dne copy to Mr.N.v.Ramana, Addl.CGSC.CAT.Hyd,

7. One copy to Libraxy, CAT.Hyd.

8. Dne spare copye.
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Disposed of with directions

Di smi sse

Dismissdd as withdrawr.
Dismisséd for Default.

Re jectdd/Ordered.

No orde; as to costs
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